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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. NO. 67/2024
WITH
ORIGINAL APPLICATION NO. 659/2023

IN THE MATTER OF:
ASHISH RAWAL
...APPLICANT
VERSUS

STATE OF UTTAR PRADESH

...RESPONDENT

INDEX
S. NO. PARTICULARS PAGE NO.

1. AFFIDAVIT ON BEHALF OF THE MEMBER
SECRETARY, UTTAR PRADESH POLLUTION
CONTROL BOARD IN PURSUANCE TO THE
ORDER DATED 14.08.2024 PASSED BY THE
HON’BLE- NATIONAL GREEN TRIBUNAL,
PRINCIPAL B ENCH, NEW DELHI.

2, THE COPY OF INSPECTION REPORT IS
BEING ATTACHED HEREWITH AS
ANNEXURE-1.

3. A COPY OF THE SAID LETTERS IS

COLLECTIVELY BEING ATTACHED
HEREWITH AS ANNEXURE-2.

4. THE LETTER BY GHAZIABAD NAGAR
NIGAM DATED 27.09.2024 1S ATTACHED
HEREWITH AS ANNEXURE-3.

3. A COPY OF THE SAID LETTER IS BEING
ATTACHED HEREWITH AS ANNEXURE-4.




120

6. THE COPY OF THE INSPECTION REPORT
DATED 14.11.2024 IS BEING ATTACHED
HEREWITH AS ANNEXURE-S5.

s A COPY OF THE LETTER DATED 25.11.2024 IS
BEING ATTACHED HEREWITH AS Annexure-
6.

THROUGH

Ch

BHANWAR PAL SINGH JADON

COUNSEL FOR THE UPPCB

STANDING COUNSEL FOR THE STATE OF U.P. (NGT)
EMAIL- bhanwar09jadon@gmail.com

DATE: 26.11.2024
PLACE: NEW DELHI
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. NO. 67/2024
WITH
ORIGINAL APPLICATION NO. 659/2023

IN THE MATTER OF:
ASHISH RAWAL
...APPLICANT
VERSUS
STATE OF UTTAR PRADESH
...RESPONDENT

S
/"’.(" f\’.\-R y
/\ /ff’iﬂﬂm{\lT ON_ BEHALF OF MEMBER SECRETARY, UTTAR
< f Ay
( +PRADESH POLLUTION CONTROL BOARD IN PURSUANCE TO THE
W o B ¥
“\ORDER DATED 14.08.2024 PASSED BY THE HON’BLE NATIONAL

. “"GREFNFRIBUNAL, PRINCIPAL B ENCH, NEW DELHI.
GO IR

I, Sanjeev Kumar Singh, aged about 38 years, S/o Shri Lal Sahab Singh, posted

as Member Secretary, Uttar Pradesh Pollution Control Board, do hereby solemnly
affirm and state as under:

1. That in the official capacity mentioned above, I am acquainted with the

facts and circumstances of the case and as such I am competent and

authorized to swear the present Affidavit.
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2. That the deponent has taken over as Member Secretary of Uttar Pradesh
Pollution Control Board (hereinafter referred to as UPPCB) on

21122023,

3. That present matter is about illegal use of public park/utility by
Respondent No 7 located at plot no A-46 Kadkad Model, Industrial
Area, Sahibabad Ghaziabad U.P. In pursuant to the order dated
30.10.2023 passed by this Hon’ble Tribunal, UPPCB had filed action
taken report vide e-mail dated 21.12.2023, stating that the activity is
now over and no evidence of the use of park found for the commercial

purposes i.e. circus and fair.

4. That further this Hon'ble National Green Tribunal, Principal Bench,
New Delhi (hereinafter referred to as Hon’ble Tribunal) vide its order
dated 14.08.2024 has passed the following directions:

“...3. In pursuance of the aforesaid direction the Member

Secretary, UPPCB was required to take necessary action for

restoration of park and take action against the person

responsible for causing the damage to the park. In the report

submitted by Member Secretary, UPPCB there is no mention

about the damages if caused to the park and

s
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restoration/protection of the park and the action taken against
the person responsible causing damage to the park.

4. Learned counsel for the UPPCB seeks two week time to file
a fresh report. We direct the Member Secretary, UPPCB to
appear virtually on the next date of hearing and explain as to
why the order of the Tribunal dated 30.10.2023 has not been

complied...”

5. That in compliance of the directions issued by the Hon’ble Tribunal, the
Deponent has taken reparative actions in accordance with the directions
issued by the Tribunal vide Order dated 30.10.2023. The Deponent
humbly apologizes for any delay or oversight in implementing the

Tribunal’s directives and has now undertaken the following steps as

' hat in compliance to the directions given by the Hon’ble Tribunal

A3 g dated 14.08.2024, the officials of the UPPCB conducted the inspection
of the park in question on 28.08.2024. The status of park as mentioned
in attached report is given below:-

a) That the park earmarked in the name of Ramlila Park situated at

village Kadkad Model, Sahibabad Ghaziabad.

4
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b) That the jogging track in the park was found broken at some
places.

¢) That maintenance of park was not satisfactory.

d) That solid waste found (daily-used items) like plastic, wrapper
etc., inside the park and near the boundary wall.

e) That five (5) coppice wood (trees) were found fallen in the park
but no evidence of cutting was observed.

f) That there was a mis-management of municipal solid waste
found in park and near the boundary wall of entry gate.

The copy of inspection report is being attached herewith as

ANNEXURE-1.

_That having regard to damage caused to the said park, letters dated

0842024, 20.09.2024 and 01.10.2024 respectively were issued by the

o N‘q PCB to Ghaziabad Nagar Nigam with request to provide the
i foyt{nation regarding the persons responsible for causing damage to
" the park and action plan for beautification/restoration of the park.

A copy of the said letters is collectively being attached herewith as

ANNEXURE-2.
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8. That in response to abovementioned letters, the Ghaziabad Nagar
Nigam vide its letter dated 27.09.2024 has provided the information

which is being attached herewith as ANNEXURE-3.

9. Furthermore, it is pertinent to mention here that vide its letter dated
27.09.2024, Ghaziabad Nagar Nigam has not provided any relevant
information, wherefore, another letter was again issued by the UPPCB
to Ghaziabad Nagar Nigam on 04.10.2024. A copy of the said letter is

being attached herewith as ANNEXURE-4.

10.That further in pursuance to the information provided by the Ghaziabad
Nagar Nigam, the officials of the UPPCB has again inspected the park
in question on 14.11.2024 and found no prompt action and effective

e solution has been made by the Ghaziabad Nagar Nigam regarding the

2 W

P i s ios=ad g

/ o »T \ d1§crepan01es as mentioned in the inspection report dated 28.08.2024.
. \

The copy of the inspection report dated 14.11.2024 is being attached

11.That it is humbly submitted that in the respective inspections of park in
question by the officials of UPPCB, no evidence of use of the park for

commercial purposes was observed and could not identified any person

responsible for causing the damage to the said park.

sk
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12.That further despite several letters issued, Ghaziabad Nagar Nigam has
never disclosed a reason regarding damage to the park as well as
beautification/restoration of the park. In view of the continuous
negligence by Ghaziabad Nagar Nigam, this Hon'ble Tribunal may
graciously and kindly be pleased to direct the authority concern for

restoration of the park.

13.That in pursuance to the continuous negligence done by Ghaziabad
Nagar Nigam, UPPCB vide its letter dated 25.11.2024 has issued a
direction under Section-5 of Environment (Protection) Act, 1986.
A copy of the letter dated 25.11.2024 is being attached herewith as

Annexure-6.

’f 14Hence, the present affidavit is being filed for the kind consideration and

——
~ .\

rapt? \"e__rus\é;I of this Hon’ble Tribunal.

" ‘ 15, I'state that everything stated above has been stated by me in my official

capacity on and derived from the official records and I state that nothing

material has been concealed therefrom.

5

DEPONENT
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VERIFICATION
NOIARY 4 NOTARY
Verified at ,Li.gﬁ on this Z,é day of Noyember, 2024, that

the contents of the above affidavit from paragraphs 1 to 14 are believed to
be true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

5K

DEPONENT

Advacsate & Notary
LAl-Court, LUGknow
Ragtstrafion No. {0543/ 8
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ANNEXURE-1

w0 Wty gRa arfdrever, 7 Rl % DT (gHovo AT 67 /2024) aMovo WA 659 / 2023
MY Wael F9M RS SIB ISR YoV A GRe ARy B U & e ¥ e ame |

SWiE Rwgs aifewsal s ey e g/ To T &R aiftrevor ¢ feeeh @
HHe WA (THOT0 AT 67 / 2024), 30T0 AT 659 /2023 IRNY @A T We 3% I}
YW H TS WA U—46, UTH BB Aisd Wise—4 IS &, AiReEE TmREEE )
Rerd ure #1 4 R IBIR #f HoEHET wHg g @o 4 gEH Riw, Fard 284, Bews wied
WEe—4 AIfETETE, Yo WM, fofd As, MRATEE )T T8 T Y $T M 33y ©Y §
frd 99 B HRO1 g Ue B 4y 3G Scerh @fl B Reg FRIAE R 9N w6 yeTd
U6 BT SOSUR 53 9wl aiaer &) =AY 2| Saa are § 7o ARIEReT gRT TIRY ey
& 14.08.2024 & [T 3w g 8

“...3. In pursuance of the aforesaid direction the Member Secretary, UPPCB was required to take
necessary action for restoration of park and take action against the person responsible for causing the
damage to the park. In the report submitted by Member Secretary, UPPCB there is no mention about the

damages if caused to the park and restoration/protection of the park and the action taken against the
person responsible causing damage to the park.

4. Learned counsel for the UPPCB seeks two week time to file a fresh report. We direct the Member

Secretary, UPPCB to appear virtually on the next date of hearing and explain as to why the order of the
Tribunal dated 30.10.2023 has not been complied.

5. Liston 27.11.2024. ....”
SR AR & AT ¥ IJeNeweRGatal gRI 216 28.08.2024 FY YT W HT
et far ar | Féieor & w9g TR T ey freraw 8- |

1. S e ¥ ifretdal gRT U Ridbrad & A Ui e @ BRI Gord b
T 8, S A U UM dede Hisd GiReEE MAETE @ L, o R A,
MR & g sresled & (e @ R BRI Lat. 2866752, Long. 77344753
2) |

2 IH UG B Y gR R N FI U R IqTe] aR0T & IR I UF B Wiedamwor
BT BRI A AT FA I Aol TP, PePbe Aied, WIRGEIE, TEE gRT a§
2021—22 ¥ farar oI eifoha @) ,

3. UP B IR ISISEIT B FHY e urer Rerd B, o 5 AR el o e
9T AT |

4 e B AT A B TN TRUSETE I o g ReRae Read DA e e 2,
St TR e, mitramere gR1 Aenfora fbar o <81 # | FPiET @ W e R T
3 IJURTE aferd w9 / *RT FA UIIT AT 9T B AITA gRT W TR AURIE
B YAPIHIIT G BRI AT SIrar grgn w1 |

5. SH U & IR ARG B PR SE—oTE W® TR 39 Ul THd /oW
U7 AT AT WIH—BIE awen Sfd e Ui 7 |

6. Uh ¥ URI AR qSvEIETA B fFAR &7 o R, R T 05 ge W wF arawem ¥
R A | e & Ty SuRera veria Rl grr wsifa fear war /5 Sa
38 igfad wu § 99l g & IRE e W 2 vd W09 W gal @) e @ g §
DS WEG T I T | .

7. FAAF IRG A I U BT TG GAlvere Refy ¥ 76 2

8. WM Fafdal 4 o SFE @ ER YT U A RAvd af ¥ quew ud @
AR A ABH g Ael BT IS AT AT o, 3KTqT geiaH URge 3 AfaasTapat g
gfea oo # aPfa Rl H WA @ wRw ¥ et @ THie
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1845 / UTSiIE1—198 / 2023 f3AI®G 28.12.2023 AT 2237 / TIolid—198 / 2024 fa=TH 09
022024 TG 2286 / TAICI—198 / JAI0V0—659 / 2023 / 2023 =1 16.02.2024 (Sary Wl
39 Bl N AT 2 |

e & 999 ford T B frag -

:
R |j “jGPSHaaE:w'z

tibabid, Shazisbad,

e
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30 SR Tl @ W § 5 ywa e ¥ Ao @ mae 8g R i, M g
QT gl /R @ W A R, Ie ue B SivifgR /xe—vaEe &g R,
mivraEre R @@ ¥ Rff= #2) 3 53 T @l &1 e gen yefad SRS &1 R

e B3 SR g TR fm, miee &1 R 93 @1 s wEEel ¥ Gaa] i
ATEH PHTIAE! B HIER YT 2 |

\/\’Vf'\/
g ) Mg ™)
WES qAtaRT JAfhar e qataRor Ifiidr
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ANNEXURE- 2
~
—— &A1 Hratag—soto gy Frizor §E, mivaET
A~ Regional Office, U.P. Pollution Control Board, Ghaziabad
‘“%ﬁlyggs S Websitc- wwsy.uppeh. mu, e-mailiroghaziabad@uppeb.in

mmﬁmmmﬂmmmmmammﬁﬂ%%

AT A amdi A gRr Ao st g rfvawo, 7 Rl @ wow afm
(wmo W 57/2024) a‘mo:..: z ‘659/2023 mhﬂmam Re 3ffg: wm

ﬁ’em lm# aﬁ 11&1 cr\' 3P a‘&

i %wu‘tﬁﬁ _.mftéraﬁmﬁwaﬁzm
, 14.08.2024 D GHTA- ¥ Prevag -

L .3 pursuance of the a[aresald direction the Member Secretory, UPPCB was
:required to-take inecessary action for restaration: of pork-and take action against the person
responsible for causing the darhage to the park. In the report submitted by Member Secretary,
UPPCB there is no mention about the damages if caused to the park ond: restorat:on/protectron
of the park and the action taken against the person responsible causing domageto the park.

. 4. Learned colnselfor the UPPCB. seeks two week time to ﬂle a fresk reporf Wwe dlrect
the MemﬁgrSecre ¢ ‘ap|




132

5 QO OT Uk B Y AT B (TR S-S WY ST or srafre
TR /TR qrT T
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afwTre i AR sloyo ¥ aldta o B R @ weee A wrafed @
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,____:’:’-::ELE__ & srafea—soso wgwor iz A, MR

Regional Office; U.P., Pollution Control Board, Ghaziabad
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“...3. In pursuonce of the dforesaid direction-the Member Seérétary, UPPCB Whs.required to
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aagalnst the person responsible musing damage to: the park.
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R % pursuancc | direction the. Member Sectetary, UPPCB was :equxredto
‘take: necessary action for restotation of park and take action against the person responsible. for causing the
damage to the park. In the report submitted.by Member Secretary, UPPCB there is no.mention about the

-damages if caused to the park and restor protectton of the park ‘and the action taken against ‘the
person responsnble causing damage to the: park;

4. Learned counsel for the UPPCB seeks two ‘week tittie to file ‘&' fresh report. We direct the

‘Member Secretary, UPPCB to appear virtually on the next date of hearmg and explain asto whythe order
of the Tribunal dated 30.10.2023 has: not been complied:

7. List on 27.11.2024.”
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ANNEXURE-3

OFFICE OF THE M 3 .
UNICIPAL COMMISSIONER GHAZIABAD MUNICIPAL CORPORATION
EASILH 0120-2790425, 2713580
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“......3. In pursuance of the aforesaid direction the Member Secretary, UPPCB
was required to take necessary action for restoration of park and take action against the
person responsible for causing the damage to the park.. In the report submitted by
Member Secretary, UPPCB there is no mention about the damages if caused to the
park and restoration/protection of the park and the action taken against the person
responsible causing damage to the park.
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